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FOD])ER H,\NKS IN RA.JASII"S 

*270. SHRL D. N. PATODlA: 
SHRI N. K. SANGHl: 

Will the Minister of FOOD AND AGRI-
CULTURE he pleased to state: 

(a) whether it is a fact that the Gov-
cnunent o[ Rajasthan have proposed to 
,ct' up fodder banks in different parts of 
the State to avert [oduer famine in future; 

(b) whether lhe Slale Government has 
,~ght any a"istance from the Centre for 
this purpose; and 

(c) if so. the detail, thereof '! 
THE MINISTER OF STATE IN THE 

MINISTRY OF FOOD. AGRICULTIJRE. 
COMMUNITY DEVELOPMENT AND' 
COOPERATION (SHRI ANNASAHIH 
SHTNDE): (a) The Gove-mment ot 
India have received no such proposal. 

(b) and (c). Do not arise. 
MEMORANDUM FROM TIlE E~IPLOYEI:S OF 
TilE NI!I!LRATAN MEDICAL COI.LFGE ANn 

HOSPITAL,. C~LCU1TA 

1485. SHRI GEORGE FERNANDES: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether the employees of the 
Neelratan Medical College and Hospital. 
Calcutta have submitted a memorandum to 

Government regarding their demands 8.nd 
grievances; 

( b) if so, tne salient features of the 
memorandum; 

(e) action taken thereon; an4 

(d) if no action ha\ yet been taken, 
the reason therefor? 

THE MINISTER OF LABOUR ANI> 
REHABILITATION (SHW HAnn): 
(H) Yes, to the State Government. 

(b) The main issues raised in the 
mcmor'andum Were: 

(i) Provision of alternative rent-free 
quarter, to all employees affected 
by the demolition of the un-
authorised structures within the 
hospital compus. 

Iii) Wilhdrawal of all pendil\g cases 
against workers and their leaders. 

(iii) Withdrawal of all show-cause 
not ices and assurall!:e of no victi-
mi\ation. 

I iv) Adjustment of the period of 
ahsence from 10-4-68 to 24-4-68 
with leave. 

I c) All the issues were settled by' a 
tripartite agreement dated 30-5-68. 

(d) Uoes not arisc. 

l'uslsmlENr FOR OFFENCIoS UNDER ART!-
eLts 23 ANn 24 OF TilE CONSTrrunON 

1486. SHRI STDDAYYA: Will the 
Minister of LABOUR AND REHABILI-
T A nON be pleased to state: 

I a) whether anv raws have been passed 
for prescribing punishment for those acts 
whieh are declared to be offences under 
Articles 23 and 24 of the Constitution of 
Jndi.l; 

(h) if so. the details thereof; an~ 

(c) if not. the reasons therefor? 

THE MINISTER OF LABOUR AND 
REHA9ILITATION (SHRI HAnn): 
(Il) Ye •. 

( b) A statement showing some of the 
laws passed is laid on the Table of the 
House. [Pluad ill Library. See No. LT-
2237/68.1 

(c) Does not arise. 




